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Labour (Regulation and Abolition) Act 1970 (Central Act no. 37 of 19

S  with a vie 70) o
Governor is pleased to make the following rules with a view to further A ¢
over s as

. - . Cny
Uttarakhand Contract Labour (Regulation and Abolition) Rules, 2003 % the

The Uttarakhand Contract Labour (Regulation and Abolition Ame"""\enl
Rules, 2013,

Short ti}lczln(l Commencement 1. (1) These Rules may be
Uttarakhand  Conrag
(Regulation and AbOlilizur
(Amendment) Rules, 2013 n)

alleq the

(2) It shall extend to the whole

Sate of
Uttarakhand.

(3) Itshall come into force at oncg,

Amendment of Rule 24 2. Rule 24 of the of the principal ryjeg for
the existing rule set out in colump-
below, the rule as set out in column)
shall be substituted namely:—

Column-1 Column-2
Existing Rule Substituted Rule

24. Security: [Section 12(2) and 35
(2)(D]- (1) Before a licence is
issued an amount calculated at
the rate of Rs. 30 for cach of the
workmen to be employed as
contract labour in respect of
which the application for licence
has been made shal| be deposited
by the contractor for due
performance of the condition of
the licence and compliance with

the provisions of the Act or the
rules made there under:

24. Security: [Section 12(2) and 3502
(D]~ (1) Before a licence is issued an
amount calculated at the rate of R,
200 for each of the workmen tq be
emploved as  comract labour™ “ip
respect of which the application for
licence: has been made shall  be
deposited by the contractor for due
performance of the condition of the
licence and compliance with the

provisions of the Act or the rules
made there under;

Provided that where the Provided  that
contractor is a  co-operative
society, the amount deposited as
securily shall be at the rate of Rs.
5 for each of the workmen to be
employed as a contract labour.

where  the |
contractor is-a co-operative society. |
the amount deposited as security shall
be at the rate of Rs. 50 for each of the
workmen to be employed as @
contract labour,
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ment of Rule 26

Column-~1
Existing Rule
26. Fees: [Section 13(3) and 35(2)
(D)= (1) The fees to be paid for
the grant of a certificate of
registration under section 7 sha]
be a specified below, namely:

if the number of workmen

employed by the contractor on
any day—

- A7
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3. Rule 26 of (he principal rules for the

existing rule set out in column-I below,

the rule as set out in column-2 shall be
substituted namely:-

Column-2
Substituted Rule
26. Fees: [Section 13(3) and 35(2)(N]-
(1) The fees to be paid for the grant of
a certificate of registration under
section. 7 shall be a specified below,
ramely; |

if the number of workmen

employed by the contractor on any
day-

Rs. T Rs.
(@) [35 20 2000 | [(@)[is20 300
(b) | Exceeds 20 but does| 50.00 (b) | Exceeds 20 but does not | 600
. | not exceed 50 exceed 50
(c) | Exceeds 50 but does | 100.00 Tc) Exceeds S0 but does not | 1200
not exceed 100 exceed 100
(d) | Exceeds 100 but does | 200.00 (d) | Exceeds 100 but does| 2400
| not exceed 200 not exceed 200 ‘
| (&) | Exceeds 200 but does | 400.00 (e) | Exceeds 200 but does| 4500
not exceed 400 ot exceed 400 :
(fn | Exceeds 400 500 00 () | Exceeds 400 6000

2 The fees to be paid for the grant
or renewal of a licence under
section 12 shall be as specified
below;

if the number of workmen
employed by the contractor on
any day—

(2) The fees to be paid for the grant or
renewal of a licence under section 12
shall be as specified below;

if the number of workmen
employed by the contractor on any
day-
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T |

(a) [is 20 0500 | | (@)]is20 T |
(b) | Exceeds 20 but does| 12.50 (b) | Exceeds 20 but does nog 1\50 |
not exceed 50 exceed 50 ;

(c) | Exceeds 50 but does| 25.00 (c) | Exceeds 50 but does nog % |
|| notexceed 100 - exceed 100 |
(d) | Exceeds 100 but does | 50.00 (d) | Exceeds 100 but does nog 6\00 J

‘ not exceed 200 exceed 200 i
(e) | Exceeds 200 but does | 100.00 (€) | Exceeds 200 but does no | 1\200\ |
not exceed 400 exceed 400 J
_(D_w | (D) | Exceeds 400 @ ‘

By Order,
Dr. RANBIR SINGH,

Principal Secretary.
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